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ORDER
Per Justice V.C. Gugta, J.M.

Heard Id. counsel for the appllcant and Id. counsel for the

respondents

2. It 'has been submitted by the Id. counsel for the epp'licant that the
applicent' has filed apbeal against the order of punishment passed against
| him and before completion of six months he has filed this O.A. However,
during the pendency of this application six months’ period has pasSed.

3. As the appeal is pending before the authorities, we .direct the

Appellate Authority to decide the appeal if yet not decided, after giving an

opportunlty of personal hearing to the appllcant within a period of three
months from the date of communication of this order. It is made clear that
- we have not» comm_ented on the merit of the case.

4. Accordlngly the OA.is dasposed of at the stage of admission. No

order as to cost o | ' -

‘ -/
. - , "‘?/—\”’ A%
(J. Das Gupta) : Justice’V.C. Gupta)
Administrative Member , Judicial Member

sb




